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or shot by British Government and who saeri- 
fied their liv«i In Aaad Hind Faitf liberation 
offensive ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
IL G, PANT) j (t) All freedom tighten who 
have undergone imprisonment la the cause 
of freedom of the country for a period of 
not ie» duui lix month* iredigiUe for Tiaw  
Patras which wUI be distributed at several 
ceremonies to be held throughout the auniver* 
mry year. Thr men of the Indian National 
Army, and the Royal Indian Navy would also 
be eligible if they fulfill tbe criteria laid down.

(b) and (c). The question of conferring 
posthumous honour on freedom fight«rs/mar- 
tyn has not yet been considered.
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2270, SHRI P. M. MEHTA
SHRI PURUSHOTTAM- 

KAKODKAR :

Will tbe Minister of SCIENCES AND 
TECHNOLOGY be pkmed to state :

(a) whether Planning Ministry is consider* 
ing to have comprehennve survey of the coun
try** natural rawurces ;

(b) whether any scheme tn regard to the 
survey for natural resources has been prepared 
and if so, when the survey wilt be conducted j 
and

(c) whether Government feel that the 
degree of development of a country depends 
on its capacity to make best poarible use of 
natural resources at its disposal ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI G SUBRAMANIAM):
(a) and (b). The Planning Commission in Sep
tember last year appointed U task forces to to* 
•otmncDd measures for the fotroAfication of 
wmjr activities of various natural resources in 
the country. These task forces were ia the 
following specific field*:

1. Coal & lignite.
2. Atomic Energy Minerals.
3» Non*Ferrou« Group of Minerals.
4* Ferrous Group of Minerals.
5. Industrial (NonmetaUic) Minerals.
6. Marine Survey for living Resources.

7. Marine Survey lor Non-living resources.
8. Groundwater Resources.
9. Surface Water Resources,

10. Aerial Survey.
11. Land & Soil Resources.
12. Forest Resources.

The task forces have submitted theix reports 
recently the Core Committer of the Plano* 
ing Commission ts considering how these reco* 
mmendattom could be implrtnented.

(e) Tbe Government agrees with the Hcat*« 
Me Member that country's development d»* 
pends to a great exfont on beat possible «pW* 
tataon of in natural resources. The setting up 
of the* task forces is one of thr steps taken 
up in this direction.
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2271. SHiU P. M. MEHTA 
SHRI P. OANGADEB:

Will the PRIME MINISTER be pfcamrf 
tn stale :

(a) whether tbe Central Bureau of Invest!* 
gatkm prosecuted 22 public servants and 39 
private persons dstnng May, 1972;

(b) whether Central Burasu nf lowstfi* 
tasn also secured convictions against some per* 
sons and imposed fuses os the persons or the 
firm* convicted; and

(r) if so, the particular* thereof t

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA)* (a) Tbe 
Central Bureau of Investigation pmsecmed 2$ 
public servants and 37 private petaooa during 
May. 1972.

(b) and («)♦ 17 public servants (I gaaetled 
officer and 16 non-gaaettnd offlwars) and 10 pH* 
vate nermns I ftrori were
by the eowts and awarded sentences of vary* 
ing terms 6f imprboumem/flne in May, 1972. 
The ennvietmas ww»hi m pM  of aStfMhM 
retain* to wnh t rimitnt. f a fWft MNnr> 
mlwm .npih U .B. A aitfm , Im w fcaf
m a , MtaognhK* and vUMfa* «f «b» pN*h> 
A m  of b M W  CananQttoi Act, OpfcM




